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2 30-3=95 In view of the memo filed by Oaslgnlo. 2.4

the learned addl,Central Government

Standing Counsel that 30% of salary

now in arrears would be paid in view
Oof the clearance got from the Ministry

cf Finance, the relief prayed for by

the applicants in the original application

is sguarely met. That being so, the
application will have to be disposed ;
of in terms of this memo and accordinglf
payment shall be made as per the memo {
within seven days from the date of thisa
order. In the event of any discrepancy

being there in the matter of calculation

of the total amount to be paid to the
applicants, the applicants are at

liberty to agitate that part of the

matter,

T o B A B

The original application

is disposed of,

iy —

VICE -CHAIRMAN

//
O/Vb/(a/h ¥ ML :

VV

!




